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THE NATIONAL COMPAI{Y I,AW TRIBUNAL ON I I.12.2017

NAME OF THE PARTIES: CHT (lndia) Pvt. Ltd.
V/s.

Bombay Rayon Fashions Ltd.

SECTION OF THE COMPANIES ACT: t & BP Code 2016.
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The Counsel for the Petitioner as well as the Corporate Debtor are present.

For it appears that the Petitioner has not filed enough documents reflecting
the contract between the partieg the Petitioner is hereby directed to file all the
requisite documents to prove the contract existing between the parties, raising
invoices against the Corporate Debtor, thereafter the failure of the Colporate Debtor
in repayhg the dues payable to the Petitioner hereiry within seven days hereof.

List thls matter for hearing on U.01.2018
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